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IN THE CENTRAL ADMINIS TRA2VE TRIBUNAL 

CUTThCK 3ENCH;WT2AC. 

ORIGIAL APPLICAIWN NO. 304 OF 1994. 

O.ittack, this the 9th day of Feoruary, 2000. 

KESHAB CHNDRkBASA. 	e..s 	 APPLICANT. 

VRS. 

UNION OF INDIA & OThERS. 	 RESONDEI. 

FOR INST9JCON5 

Whether it be referred to the reporters or not? 

whether it be circulated to all the Benchesbf the 
Central Adminitrative Triodnal or not? 

(G. NARASIMHAM) 
ME1"iJ3ER(JJDICIAL) 

(soMNm OM) 
VICE- CHAI PMAN 
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CEI'RAL ADMINISTRATEVE TRIBUNAL 
CU T 1CK B ENCH ; CU TTACK. 

ORIGINAL APPLICA1ON NO. 304 OF 1994. 

Cuttack, this the 9th day of Feoru.iry,2000. 

CORAM; 

ThE HONOURA3LE MR. SJMNATh SOM, VICE-CHAIRMAN 
AND 

THE HONOURALE MR. G. NARASIMHAM,MV1I3 ER(JUDL.). 

.. 

SHRI KHAB CHANDRA BAS 'IIA, 
S/o.sri Udayanath Bastia, 
Aged aocut 36 years, 
At/Po;Khatakhatia, ia_ 
Baghia Bahal,DiSt.E3audh. 	.... 	APPLICANT. 

By legal practitioner; M/s.B.N. Rath,M. K. Panda, S. N.Mohapatra, 
J.N. Rath, Advocates. 

- VERSUS - 

unicn of India,Ministry of Cornrnunicaticns represented 

New DelL: 

Chief Pob L.C1 L 	LiJi1 	 , j1' 	qU:1iC, 

B huaneswa r, Dist. KhU rda. 

Superintendent of Post Offices,phulbanj Divisic*a, 
At/POSt/Dist. ;Phuloani. 

pos trnas ter Khatakhatia, At/Post;Khatakhatja, Dis t.3 oidh, 

E.npl oyment EKchange Officer, At/post/Dist. ;Baudh. 

• 	RPONDENTS. 

By legal practitic*ier; Mr.A.K.Bose,Senjor Standing Cainsel 
(Central) for Res.Nos.l to 4. 

By legal practitioner :Mr.K.C.Mohanty,Govt,pdvocate ffor 
Respondent No.5. 

0.. 0.. . • 
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MR. SOMNAfl-i SaM, VICE-CHAIRMAN; 

In this Original Application under section 19 

of the Administrative Triounals Act,1*35, the applicant 

has prayed for a declaration that all actionstaken by 

the postal Authorities for filling up of the post of 

E,D.13.P,M,,Khatakhatia shi1d be declared illegal.Second 

prayer is for a direction to the BTlployment Exchange 

officer,i3oudh,ResVndentNo.5 to send the name of the 

applicant to Respondent NO. 3 for consideration of his 

case for the purpose of appointment to the post. 

By way of interim relief, it was prayed that the 

prccess of selection shaild be stayed. On the date of 

admission an 23,5.1994, the prayer for interim relief w 

disposed of with a direction that any appointment made to 

the post of BDBPM,Khatakhatia, shall De suoect to the 

o.i tc cme of this case and the pers on so s elected shculd 

be informed of this in advance. 

2. 	Applicants case is that he is an unnployed 

matriculate and he came across a notice in the notice 

I 	 Board of Khatakhatia post office(Annexure-1) in which 

the Jr. Employment Exchange Officer,Bc-1dh has directed 

the Postmaster,Khatakhatia to circulate the vacancy 

of the post of EDBM,Khatakhatia by pitUng it in the 

notice B oard and to in form the in tending candidates 

to meet the Jr.  BliplOYment Exchange officer on or oefore 

16. 5.1994 with relevant dccuments.In pursuance of this 

notice, applicant went to the office of the Junior Bnployment 
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Officer,Bcxdh on 11. 5.1994 with all his documents. 

Jr. flnpioyment Exchange Officer,cdh refused to meet 

the applicant on 11.5.94 and intimated that names as 

required under Annexure-1,have already been sent to the 

supdt, of Post Offices,Phuloani and there is no further 

chance of sending a liSt.On his retirning to his village, 

applicant was surprised to find that another villager 

has been issued with a letter by Res.No.3 requiring him 

to apply for the post with proper documentation.Thi& 

letter is at Annexure-2.Applicant has stated that this 

letter of Supdt.of post Offices, phuloani has oeen issued on 

3.5.1994 i.e. nuch oefore the date fixed. by therr. 3nployment 

Exchange Officer,Bo.idh i.e. 16.5.1994 for sending names. 

in viEw of this, it has oeen averred by the petiticner 

that his chances of being sponsored for the post of ED3cM, 

Khatakhatia and for being considered for the post has 

been denied to him oecause of such acticri of the Junic:: 

Employment Exchange Officer,Bo.ldh.On the context of the 

above facts,applicant has cctne up in this original application 

with theprayers referred to earlier. 

3. 	 Postal Authorities in their colnter have 

opposed the prayer of applicant. They have indicated that 

the vacancy, arose in the post on superannuation of tJ' 

previcus incumbent and the prccess of selection was 

initiated on 8.4.1994 placing reauisiticci with the DiSt. 

Employment Exchange,phuloani and the Jr. nplcment Exchange 

Officer,BOJ.dh with a request to sponsor names within 30 

days from the date of receipt of requisition at Annexure-l. 

11 
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Junior Employment cchan9e,officer,Bo.1dh in his letter 

dated 12.4.1994 requested the Respc1dent No.3 to send 

requisition in the prescribed proforma and accordingly, 

the prescribed proforma was received on 19. 4.1994 from 

the Postal Authorities. The Junior Employment Officer, 

Bcuth in his letter dated 29.4.1994 spcnsored names of 

three candidates, This was received in the Office of the 

Superintendent of Post Offices ai 2.5.1994 and letter 

dated 3. 5.1994 the candidates were asked to send the 

applicaticn in proper form with all necessary documentation. 

Postal Authorities have indicated that they are not 

aware As towhatassurancethe aplicant..was favaired 

with by the Respondent No.5 in the matter. They have 

stated that all acticns have been taken with regard to 

the selecti on strictly in accordance with rules and 

instructions and in view of this, they have opposed the 

prayer of applic'ant. 

4. 	Junior Employment Officer,Bo.ldh,Resperldent NO.5 

has filed a co..lnter in which he has stated that on 

11.4.94 he received a requisition from the Supdt.of 

post Offices,Phuloani for sponsoring names for the post 

of EDBPM,Khatakhatia. He, thereupcn asked the Postal 

Authorities to send the requisition in the proper form 

which was received by the Junior aiployment Officer,Bcudh, 

RespOflaent No.5 on 27.4.1994.On the very same day, 

RespOndent No.5 addressed a letter to the Branch office 

at Khatakhatia to advise the candidates to cane with 

documents to meet him,In this letter,inadvertently, the date 
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for meeting was given as on or iefore 16.5.1994.On 

28.4.1994,Respcndent No.5 received a letter frcn the 

District Employment Officer, Phuloani directing him to 

send names within the period of 30 days and accordingly 

on 29.4.1994,Respcndent No.5 spcnsored three names as 

were available on official record witho.xt any ftirther 

loss of time. ResPondent No.5 have Lu rther stated that 

applicant had not registered his name in the Employment 

Exchange. He came to the Ernpl oyment Exchange for the 

first time on 11. 5.1994 in connection with verification 

of his documents for the purpose of registering his name 

in the Employment Exchange. Respondent No.5 met the 

applicant.It has oeen avered by the Respondent No.5 

that the applicant did not asic Respondent No. S to 

forward his name to the Ptal Authorities for this 

post.It has also been tat.that he ras taken action 

in accordance with rules and as per the instructions 

of the higher authorities. 

5. 	we have heard Mr.S.K.Jethi on behalf of Mr,3.N.Rath, 

learned counsel for the applicant , Mr.A.K.Bose, 

learned Senior standing Ccunsel appearing for the 

postal Au thori ties and Mr. K. C.M ohanty, learned Government 

Advccate appearing for the Junior Employment Officer, 

BcUdh,ReSpCndeflt NO.5 and have also perused the records. 



6. 	Departmental instructicns,in force,at the relevant 

point of time, provided that forfiling up of the El) 

posts,names have to be called for from the Employment 

change and if the nnployment Exchange does not sponsor 

names or does not sponsor names in requisite numoer, 

within thirty days then public notice is to Dc issued 

inviting applications from the general public.Iri this 

Case, requisition was placed with thenployment change 

by the Postal Authorities intheir letter dated 8.4,94 

and therefore,names shculd have oesi sponsored within 

30 days i.e. by 8.5.1994 so as to reach the Postal 

Authorities oy that date.It is also rlevant to note 

that from the notice at Annexure-1,it appears that at 

that time one of the conditicnsfor filling up of the 

post was that the candiiate shculd be a resident of 

the village Khatakhatia.On getting the requisitic*i in 

proper form, Respondent NO. 5 issued notice to the Postmaster, 

Khatakhatia directing him to put it in the notice Board 

and to ask the intending candidates to meet  the ReS.NO. 5 

on or before 16.5.1994.It has been mentioned by Respondent 

No.5 in his ccunter that by inadvertently the date 

16. 5. 94 has been mentioned in the notice. He subsequently, 

received a letter f ran his higher authority that names 

must be sponsored within a period of 30 days and 

accordingly, he check up the records of the Employment 

change and three names availaDle in the Enployment 

change f ran that village were sponsored for the post. 

For sponsoring names thraigh employment exchange aut antics 

a person must registered his name in the employment exchange. 
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In this case, applicant had not registered his name 

in the Employment EKchange oefore ll.5.1994.He admittedly 

got his name registered in the Employment EKchange on 

11.5.94.Thereare instructions of the Employment 

Department regarding sponsoring of names of persons who 

have registered their names in the Employment Dcchange. 

A persai can not expect that on registering his name 

his name sha.ild be immediately sponsored for available 

vacancies. He  has to wait for his ti rn . Every person 

has to wait for their b'rn.In any case for the lapse, 

if any of Respondent No.5, the postal Authorities can 

not be held responsible and there is no.cause of action 

against the postal Authorities. The Pcstal Authorities 

have got the names from the nployment EKchange in 

time and have proceeded with the p r cc es s of s el ec ti on 

in which other persons are iflvOlved.As there is no 

fault on the part of those candidates as also the 

Postal Authorities, the prayer of applicant to quash 

the prccess of selection is held to be witho.it any 

merit and is rejected.In case applicant has a grievance 

against the ploment change Officer for his action 

of anissicn ezd cccnmission,he has other remedies against 

ReSpondent No.5 and the remedies wilinot lie for quashing 

the selection and appointment of other persmwho is 

not a partin this case and the interest of such perscn 

will, be serio.isly affected. 
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7. 	In the result, the original Applicatiai is 

rej ected but in the ci rcumstances,wj that any order 

as to costs. 

&- 

(G. NARASIMHAN) 
M E43ER (JUDICIAL) 

(SOMNAi SCM) 
VICE- CHAIEMAN 	•- 

KNM/CM. 


